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ORDER

PER YOGESH KUMAR, U.S. JM:

The present appeal is filed by the Assessee against the order of

the Assistant Commissioner of Income Tax, (Ld. ACIT’ for short)Circle

25 (1), Delhi, dated 31/07 /2022 for the Assessment Year 2016-17.

2. The Ld. AR submitted that Assessee seeking to withdraw the

present appeal on the ground that Assessee has opted to avail

benefits of ‘Direct Tax Vivad se Vishwas Scheme, 2024’ (‘DTVSVS))

and also produced the Form No. 1 issued under the scheme.

3. The ld. DR submitted no objection to withdraw the Appeal.
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4. Recoding the submission made by the Assessee, we dismiss the
Appeal of the Assessee with a liberty to get the Appeal restored in

case of application under ‘DTVSVS’-2024 fails for any reason.

5. In the result, appeal is filed by the Assessee is dismissed as

withdrawn.
Order pronounced in the open court on 22nd April, 2025
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